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MADHYA PRADESH ACT
No. 13 of 1998.

[Reccived the assent of the Governor ga the 23rd May, 1993: assent firg; published in the "Madhya Pradesh Gazeye”
(Extra-ordina:y). dated the tith June, 1993.] - .

An Act to estabiish and incorporate 3 University of Technology for the Purpose of ensuring
Systematic, efficient and qualitative education engineering and technological subjects
including Architecture and Pharmacy at Degree and Diploma level ang to provide for
matters connected therewith or incidental thereto,

i Be it enected by the Madhya Pradesh Legistature in the Forty-ninth year of the Republic of
| India as_follows -

' s

' CHAPTER I—PRELIM INARY

| L. (1) This Acr may be called the Rajiv Gandhi Proudyogiki v ishwavidyalaya Adhiniyam, spor title, extent
1998,

and fommence-

ment.
(2) It extents 1o the whole of the State of Madhya Pradesh
(3) It shal come into force on such daie g5 the State Government may, by
otification, appoint,
-2. - In this Act, unless the context otherwise -cquires-. Definitions.
(i) “Vishwavidyalaya" means the Rajiv Gandhj Proudyogiki Vishwavidya]aya;
(i} “Executive Council” means the Executive Council of the Vishwavidyalaya:
(i) “Academic Councjl” Mmeans the Academic Councit of the Vishwavidyalaya;
(iv) “Faculty” means Facuity of the Vishwavidyalaya;
(v} “Board of Studies” means the Board of Studies of the Vishwavidyalaya;
‘i) “Kul_adhipati'_' means the Kuladhipati of the Vishwavidyalaya;
(vii) “Kulpati" means the Kulpatj of the Vishwavidyzllaya;
(viiii “School of Studies” means ap ihstituu’on Mmaintained by the Vishwavidyalaya asa
Place of higher learning and research;
(ix) “Department” means a Department of studies and includes a Centre of Studies;
(x) “College or Polytechnic™ means:an institution maintained by, or admitted o the
privileges of the Vlshwawdya!aya by or under the Provisions of this Act
{xi) “Autonomous College or .Polytechnic" Mmeans an institution declared a5
. autonomous instifution oy the Executive Councij in accordance with the .
Provisions of this Act;

(xii)  “Affiliated College or Polytechnic” means an institytipy admitted to the privileges

of the Vishwavidyalaya in accordance wigh the provisions of this Act and the
Statutes;

(xiii) “Principal” mear.s the head of the college or Polytechnic and includes, when there
is no Principel, the person for the time being duly appainted to acq as Principal;
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(xiv)

{xv}

(xvi)

(xvii)

{xviii)

(xix)

(xx)

(xxi)

(xxii)

(xxiii)

{xxiv)

(xxv)

(xxvi)

(xxvii)

(xxviii)

(xxix)

(xxx)

"Head of a Vishwavidyalaya Cepartment” meins the head of the Teaching
department mentained by the Vishwavidyalaya for imparting instructions to the
students of the Vishwavidyalaya and includes the Director or Principal of any
college or institute maintained by ihe Vishwavidyalaya for the promotion of
research or for irmparting insiructions to the students;

“Head of College or Polytechnic Department” means the head of any department
of a College or Polytechnic;

“Teachers of the Vishwavidyalaya” means Professors, Readers, Lecturers and
such ather persons as may be appointed for impaning instructions or conducting
research, with the approval of the Academic Council in the Vishwavidyalaya or
any College Polytechnic or any institution maintained or recognised by the
Vishwavidyalaya;

“Persons connected with the Vishwavidyalaya” mcans an employee of the
Vishwavidyalaya or a College or a Polytechnic er a member of any authority er

body of the Vishwavidyalaya or of the Management of the College or
Polytechnic;

“Employee” means any person appoinled by the Vishwavidyalaya and includes
teachers and other staff of the Vishwavidyalaya;

“Statutes. Ordinances and Regulations” means the Statutes, Ordinances and
Regulations of the Vishwavidyalaya:

“University Grants Commission” means the University Grants Commission
establiched under the University Grants Commission Act, 1956 {No. 3 of 1950);

“Hostel™ means a unit of residerce or of corporate life for the students .of the
thwav:dyataya or of a college or of an institution provided, maintained. or
recognised by the Vishwavidyalaya;

“Registered graduate or diploma holder” means a graduate or diploma holder
registered or deemed 1o be registered under the provisions of this Act;

“Scheduled Castes™ means the Scheduled Castes as specified in relation to this
State under Article 341 of the Constitution of India;

“Scheduled Tribtes™ means the Scheduled Tribtes as specified in relation to this
State under Article 342 of the Constitution of India;

“Other Backward Classes™ means the Other Backward Classes as specified by
the State Government vide Notification No. F-85-xxv-4-84, dated the 26th
December, 1984 'as amended from time to time;

“Vidhan Sabha” means.Médhya Pradesh Vidha Sabha;

“VYAPAM" means Vyavasayik Rariksha Mandal, Madhya Pradesh, Bhopal;
“Board” means Madhya Pradesh Board of Technical Education;

“Court™ means the Court of the Vishwavidyalaya;

“All India Council for Technical Education” means the Al India Council for

Technical Education established under the All India guncil for Techmcal
Education Act,. 1987 (No. 52 of 1987).

e
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CHAPTER !I—THE VISHWAVIDYALAYA

3. (1) The Kuladhipati and the first Kulpati of the Vishwavidyalaya and the first members Incorporation of
of the Court, Exccutive Council and of the Academic Council thereof shall constitute the Vishwavidyalaya.
Vishwavidyalaya and the Vishwavidyalaya so constituted shall be a body corporate by the name
of the Rajiv Gandhi Proudyogiki Vishwavidyalaya;

(2) The Vishwavidyalaya shatl have perpetual succession and a common seal and shall sue
and be sued by the said name;

(3) Subject to the provisions of this Act, the Vishwavidyalaya shall be competent to acquire
and hold pro'pcrty. both, movable and immovable, to lease, sell or otherwise transfer any movable
or immovabie property, which may have become vested in, or may have been acquired by it for
the purposes of the Vishwavidyalaya and to contract and do all other things necessary for the
purpose of this Act.

.. {4) The headquarter of the Vishwavidyalaya shalt be at Bhopal.

4. The Vishwavidyalaya shall inter alia have the following ‘main objectives :— Objects.
. ~.

() to provide a system of Teachnical Educaiion capable of responding to the changing T
requircments of technical manpower; i

{b) to bring about qualitative improvement in teching and learning process;

. {v) 1o provide congenial environment for Consultancy, Continuing education and
Research and Development activities;
. —_ N
(d) 10 develop strong links with indusiry for mutual benefits; . ,
(c) to provide necessary help to the institutions to encourage enterpreneursh:p
amongst students; ~ \
IECAN
n 1o maintain live contact with alumini and develop alumini sponsored progammes. \'§\\
r. . .. . . .‘ . S ‘
. 5. Subject to the provisions of this Act, the Vishwavidyalaya shall have the following Powers of Vish-
powers, namely — ’ wavidyalaya.

(i) to provide for instructions in such branches of learming as the Vishwavidyalaya i
may, from time to time, determine and to make provision for research and for the

advancement and -dissemination of knowledge;
(2} to provid'e instruction including corrcspondeﬂce and such other courses to such
persons as are not members of the Vishwavidyalaya as it may determine :
Provide that the Vishwavidyalaya shall not provide instructions through
correspondence save with the previous sanction of the State Government;
(3) to organise laboratories, lzbranes. museumns and olher equipment for teaching and
research;

(4) to eatablish, maintain and mapage colleges, polytechnics teaching departments,
- Schools of studies, centres of studles hostels and guest houses;

or teaching posts tequired by the. Vis avadyala .and to appoint personas (o

(5) (a) to institute Professorshlgs;eadershl 5, Lecture hlps and any other academlc
such posts in accordance i the provisions, of lhIS Act;

s
ol
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©6)
)
8)
©)

(10)

H)
(12)
(13)

(14)

(15)

(16)

(17

(18)

(19} °

(b) to apoint persons working in any other University or organisation as teachers
of the Vishwavidyalaya for a specified period;

to recognise teachers as qualified to give instructions in institutions;

to recognise persons eminent in any subject tb guide research in that subject;
to lay down the courses of instructions for vafious examinations: .

to institule degrees, diplomas, certificates and other academic distinctions;

to grani, subject to such conditions as the Vishwavidyalaya may determine,
diplomas or certificates and confer degrees and other academic distinctions on
the basis of examinations, evaluation or any othér method of testing:

Provided thet no person shall be admitted to an examination leading to any degree
or diploma of the Vishwavidyalaya unless such persons, if he had offered a
subject for such examination for which a course of practical work is prescribed’
has completed such work in a college or polytechnic of the Vishwavidyalaya and
produces a certificate of such completion from the Head of the Teaching
Department or School of Studies or the Principat of the College or Polytechnic; -

to confer degrees and other academic distinctions on persons who have carried on
research under conditions laid down in the Ordinances;

to withdraw degrees, diplomas, certificates and other academic destinctions for
good and sufficient reasons;

to confer honorary degrées or other academic distinctions on approved persons in
the manner prescribed in the Statutes;

to provide such lectures and instructions for and to grant such diplomas and
certificates to persons who are not enrolled as students of the Vishwavidyalaya,
as the Vishwavidyalaya may determine;

to admit to its privileges Colleges or Polytechmcs not maintained by the
Vishwavidyalaya, to withdraw all or any of these privileges and to take over the
management of Cotleges or Polytechnics in the manner and under conditions
prescnbed by the Statutes or the Ordmances

to declare a Teaching Department of the V:shwawdyalaya. School of Sludles. or
Colleges ar Polytechnics as autonomous Colleges or Polytechmcs

Provided that the extent of the autonomy which such teaching department of the
Vlshwawdyalaya. School of studies or Colleges or Polylechmcs may have and
the matters, in ‘relation to which it may exercise such aulonomy. shall be such
as may be prescribed by the Statutes.

to conduct. co-ordinate, regulate and control teaching and research work in the
Colleges or Polytechnics recognised by theVishwavidyalaya;

to recognise hostels not maintained by the Vishwavidyaln);a and withdraw any
such recognition in the manner prescribed in the Statutes and the Ordinances;

to inspect Colleges or Polytechnics or institutions and to take measures to ensure
that proper standards of instructions, teaching and training are maintained in
them;
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(20)  to promote with special care the educational interests of the weaker sections of the
people and, in particular’ of the Scheduled Castes, the Scheduled Tribes, and the
Other Backward Classes; .

(21) to provide to the teachers and alumini of the Vishwavidyalaya facilitics of
- refresher and vocational courses;

(22) 10 co-operate and collaborate with other Universities and authorities in such
manner and for such putposes as the Vishwavidyalaya may determine;

(23} 1o make provision for—
(a) Extra-mural teaching and extenstion service;
{b)  Correspondence Course; 7
(c) Sports and atheletic éctivilies;
(d) Social service scheme:
) (e} National Cadet Corps;
. (D Students Union.
(24)  to provide for training for competative examinations for service under the Union

or the State Government and such other training as may contribute to national
development. ‘

(25)- to instilqle and manage—
- (&) Information Bureau;
(b) Employment Bureau:

(c)  Printing and Publication Department;

- (26) to.supervise and control the residence, conduct and discipline of students of the
Vishwavidyalaya and 10 make arrangemants for promoting their health and -
general welfare; ‘

(27) 1o demand and receive payment of such fees and other charges which may be
prescribed by the Ordinances:

~~ -
. (28) 1o prescriBe and contro) the fees and other charges which may be received or
: recovered by colleges; : .

(29) to create administrative, ministerial and other necessary posts and to ‘make .
appointments thereto; ’

(30)  to exercise control over the salaried officers, teachers and other employees of the®
Vishwavidyalaya in accordance with the Statutes and the ‘Ordinances;

(31) to hold and manage trusis and endowments and 1o institute and award fellowships,
scholarships, exhibitions, bursaries, medals and other awards;

’ (32) to receive donations and grants and to invest funds in accordance with the
provisions of this Act; ’

- ’ (33) with the prior approval of the Stale'Govemr_nem to borrow on the securiiy of
Vishwavidyalaya property on money for the purposes of the  Vishwavidyalaya;
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(34) 1o determine standards for admission to the Vishwavidyalaya which may inchud.
examination. evaluation or any other method of testing wherever lists ot selecie
candidates are not provided by the "VYAPAM™

(35) to make special arrangements in respect of women  students s the
Vishwavidyalaya may consider desirable:

(36) 1o make amangements for promoting the health and general wellare of b
employees;

(37) to do all such acts and things, whether incidental to the powers afaresaid or not.
as may be requisit¢ in order to further the objects of the Vishwavidyatay:v

Jurisdiction. 6. (1) The Jurisdiction of the Vishwavidyalaya shall extend to the whole of the Stte of
Madhya Pradesh.

(2) Motwithstanding anything contained in any other law for the time ‘being in force, any
Coflege or Polytechnic or institution imparting education in Engincering and wehnologival
subjects including Architecture and pharmacy and situated within the limits of the arca specilicd
under sub-section (1) shall, with effect from such date as may be notificd in this behall by the
State Government, be deemed to be associated with and admitted 1o the privileges of the
Vishwavidyalaya and shall cease to be associated with other University or Board in the manner
prescribed by Statute or Regulation.

(3) Nothing contained in this section shall apply in case of—

(a) the Colleges or Polytechnics or institutions which have not heen approved by the
All T _ia Council for Technical Education and the Government of Madhya
Pradesh;

()  the Colleges or Polytechnics or institutions imparting instructions exclusively in
Agriculture and allied sciences and admitted or decmed 1o be adminted o the
privileges of Agriculural Universities of the State:.

(c) teaching department of any University alrcady engaged in leaching engineering
and technological subjects including Architecture and Pharmacy.

(4) The Research and Development work being carried out in Colleges or Polytechnics or
institutions ‘which have been admitted to the privileges of the Vishwavidyalaya shall be co-
ordinated and integrated into the activities of the Vishwavidyalaya with cfect from such dite or
dates as may be fixed by the mutual consent of the Vishwavidyalaya and concerned colleges or
polytechnics or institutions. ) »

Prohibition of 7. It shall not be lawful for the Vishwavidyaléya to imposc any lest or conditior

:ﬁ“'m'"*::::’u: whatsoever relating to religion caste, sex, place of birth or other opinion in order to catitle an

connected with person—
Vishwavidyalaya.

(a) to hold any office in the Vishwavidyalaya; or
(b) to be a member of any authorily of the Vishwavidyalaya; or
{c) 1o be appointed o admitted as a teacher; or

(d) 1o b& admilted to aﬁy degree, diploma or other academic distinctions or course of
study or to_qualify for any degree, diploma or other academic distinction: or
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{e) to enjoy or cxercise any privileges of the Vishwavidyalaya or benefit thereto; or

~

H to donate funds for creation of endowment :

Provided that the Vishwavidyalaya may subject to the previous sanction of the
State Government, maintain any College or Polytechnic or Institution exclusively
for women either for education. instruction or residence or reserve for women or
members of Scheduled Castes or Scheduled Tribes, or Other Backward Classes,
seats for the purposees of admission as students in any College or Polytechnic
or Institution maintained or controlled by the Vishwavidyalaya :

Provided forther that nothing in this Section shall be deemed to require the
Vishwavidyalaya to admit to any course of study students larger in number than,
or with academic or other qualifications lower than those prescribed in the
Statutes or Ordinances.

8. Al recognised teaching in the University éourse, the authorities responsible for

.organising such teaching and curricilum shall be such as may be prescribed by Statutes,

Ordinances or Regulations, as the case may be.

9. (1) The Kuladhipati may, on his own motion, and shall on a request made by the State
Government, cause an inspection to be made by such person or persons as he may direct, of the
Vishwavidyalaya, its building, laboratories, museums, workshops and equipment .and of any
College or Polytechnic or Institution maintained by the Vishwavidyalaya or admitted to its

o1 Institutions.

(2) The Kuladhipati shall, in every case, give notice of his intention to cause an inspection
or inquiry to be made :— | :

(a) to the Vishwavidyalaya, if such-inspection or inquiry is to be made in respect of
the Vishwavidyalaya College or Polytechnic or Institution maintained by it;

(b) 1o the management of the College of ‘Polytechnic or Institution if the inspection

‘ _or'inquiry is to be made in respect of a College or Polytechnic or Institution

admitted to.the Privileges of the Vishwavidyalaya and the Vishwavidyalaya or
management, as the case may be, shall be entitled to appeint a representative
who shall have the right to be present-and be-heard at such inspection or inquiry.

3. Such person shall repon.to the Kuladhipati the result of such inspection or inquiry and

-+ the Kuladhipati shall communicate through the Kulpati to the Executive Council or the said

management, as the case may be, his views with reference to the result of such inspection or
inquiry and shall, after ascertaining the opinion of the Execitive Council.or the management
thercon, advise the Vishwavidyalaya or the.management upon the action to be taken:

Provided that where an inspection or inquiry is caused on a request from the State
Government, the Kuladhipati shall take action under- this sub-section in consultation with the

State Government,

4. The Execitive Council or ‘the, management, as the case may be, shall communicate

through the Kulpati to the Kuladhipati such action, if any, as it has taken or may propose to take -

upon the result of siich inspection or inquiry and such report shail be submitted withia such time
as the Kuladhipati may direct. :

Teachling in
Vishwavidyalaya.

Inspection  of

Vishwavidyalaya,
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5. Where the Executive Council or the management, does not, within a reasonable time,
1ake action to the satisfaction of the Kuladhipati, the Kuladhipati may, after considering any
explanation furnished or representation made by the Executive Council or the management, issue,
in consultation with the State Government, such directions as he may think fit and the Executive
Council or management, as the case may be, shall comply with. ‘

CHAPTER-I1 OFFICERS OF THE VISHWAVIDYALAYA

Offlcers of the 10. The following shall be the officers of the Vishwavidyalaya, namely i—
Vishwavidyalaya.

(i) the Kuladhipati;

(i) the Kulpati;

(i)  the Rector;

(iv) the Deans of the Faculties;

) the Regisurar;

{vi) the Dean of Students welfare; and

(vil) such other officers in the service of the Vishwavidyalaya as may be declared by

the Statutes to be officers of the Vishwavidyalaya.

Enladhipati and 11.(1) The Governor of Madhya Pradesh shall be the Kuladhipati of the Vishwavidyalaya.
his powers. : X :

(2) The Kuladhipati shall by virtue of his office, be the Head of the Vishwavidyalaya and
the President of the Court and shall when present preside at the meetings of the Court or at any
con_vocation of the Vishwavidyalaya. :

(3) The Kuladhipati may—

(a) call for.any papers or information relating to the affairs of the Vishwavidyalaya; and

(b) for reasons, 1o be recorded, refer any matter except 2 matter falling under Section 55

for reconsideration to any officer of authority of the Vishwavidyalaya. that has -~

previously considered such matter.
(4) The Kuladhipati may, by an order in writing, anaual—

(a) any proceedings of any officer, authority, committee of body of the

Vishwavidyalaya constituted by or under this Act, which is not in conformity .

with this Act, Statutes, Ordinances or Regulations: or

(b any proceedings of any authority, committee or other body which has been referred
to him by the Kulapati under Sub-section (7) of Section 14, if he is satisfied that
such proceedings are prejudicial to the interest of the Vishwavidyalaya :

Provided that before making such order he shall call upon the officer, authority,
commitiee or body concerned to show cause why such an order should not be
made and if any cause is shown within the time specified by him in this behalf
he shall consider the same. :

5. Where the Kuladhipati passes an order annulling the proceedings under Sub-section (4}
he may make such subsequent order in relation thereto in conformity with this Act, Rules, Statutes,.
Ordinances of Regulations, as he may deem fit in the interest of the Vishwavidyalaya and the
order so made shall be final,

6. Every proposal 16 confer an honorary degree shatl be subject to the confirmdtion of the
Kuladhipati; ) '
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12. (1) The Kulpati sha be appointed by the Kuladhipay; from a panej of not less than three Ap,;oin.meng of
distinguisheg PETsons in the fielq of technica] educatjon Tecommended by (he committee Kuipaui.

Constituted under sub-section (2} or sub-section (6):

Provided further that the first Kulpati shajj be appointeg by the Kuladhipas after
Consultation with the Sitate Governmeny,

, (2) The .Kuladhipati shali appoint g, Committee Consisting of he following
. persons, namely:—_

(i) One person elected by the Executive Council;

(i) One Person nNominated by the Chairman of the Al India Council of
Technical Education. ' ' '

(iii) One Person nominateg by the Kuladhipay;.

The Kuladhipari spa; appoint one of ¢, three persons ¢ be the Chairman of
the Commitee,

(3) For constituting the Committee upder sub-section (2), the Kuladhipati shali, sjx months

before the CXpiry of the term of the Kuipati, capy upon the Executive Council and the chairmap

. AVIf the Commitice constituted under sub-seciion '(6) fails to submiq the panel within the
period specified there in, the Kuladhipau' may appoing any person whom he deems fj; to be
the Kulpat;,

(2) The Kulpati shajj hold office for 4 term of four years and shal] noy be eligible for
appointment for more than two terms.

conditiong of

Service of Xulpaty,

terms of office of

and Vacancy in
the office  of

Kulpati,
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Provided that notwithstanding the expiry of his term he shall continue to hold office until
his successor is appointed and enters upon his office but this period shall not, in any case, exceed
six months.

(3) If at any time upon representation made or otherwise and after making such enquiries
as may be deemed necessary, it appears to the Kuladhipati that the Kulpati—

(i) has made defaull in performing any duty imposed on him by or under this Act; or
(i) has acted in a manner prejudicial to the interest of the Vishwavidyalaya; or

(iii) is capable of managing the affairs of the Vishwavidyalaya, (the Kuladhipati) may
notwithstanding the fact that the term of office of the Kulpati has not expired
by an order, in writing, stating the reasons thercin, require the Kulpati to
relinquish his office as from such date as may be specified in the order.

(4) No order under sub-section (3) shall be passed unless the paniculars'of the grounds
on which such action is proposed to be taken are communicated 1o the Kulpati and he is given
a reasonable opportunity of showing cause against the proposed order.

(5) As from the date specified in the order under sub-section (3), the Kulpati shall be
deemed 1o have relinquished the office and the office of the kulpati shall fall vacant.

(6) In the event of the occurrence of any vacancy including a lemporary vacancy in the
office of the Kulpati by reason of his death, resignation, leave, illness or ohterwise, the Rector
and if no Rector has * .en appointed or Rector is not available, the Dean of any faculty nominated
by the Kuladhipati for that prupose shall act as the Kulpati until the date on which the Kulpati
appointed under sub-section (1) or sub-section (7) of Seciion 12 enters or re-enters, as the case
may be, upon office:

Provided that the arrangement contemplated in this sub-section shall not continue for a
period of more than six month.

Powers and dutles 14. (1) The Kulpati shall be the principal administrative and Academic Officer of the
of Kulpatl. Vishwavidyalaya. He shall be an ex-officio member and Chairman of the Executive Council and
‘ of the Academic Council, and Chairman of such other authorities, committees and bodies of the
Vishwavidyalaya of which he is a member. He shall be entitled to be present and to speak at any
meeting of any authority, committee or other body of the vishwavidyalaya,- but shall not be

entitled to vote thereat unless he is a member of the authority, commitiee or body concerned.

(2) It shall be the duty of the kulpati 10 ensure that this Act, the Statutes, the Ordinances
and the Regulations are faithfully observed and he shall have all powers necessary for
this purpose. ’

(3) The Kulpati shall have the power to convene meetings of the executive Council, the
Academic Council and of such other authorities, committees and bodies of the vishwavidyalaya
of which he is the chainnan. He may delegate this power to any other officer of
the vishwavidyalaya. ' ‘ '

(4) If in the opinion of the Kulpati any emergency has arisen which requires immediate
action 1o be taken, the Kulpati shall take such action as he deems necessary and shall, at the

earliest opportunity thereafter, report his action to such officer, authority, Committee or other

body as would have in the ordinary course dealt with the matter:

[}
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Provided that the aciion taken by the Kulpati skall not commit the Vishwavidyalaya to any
recurring expenditure for a period of more than three months:

(5) On receipt of a report under sub-section (4) if the authority, committee or body concerned

does not approve the action taken by the Kulpai it shall refer the matter to the Kuladhipati whose
decision thereon shall be final, :

(6) The action taken by the Kulpati under sub-section (4) shall be deemed to be the action
taken by the appropriate authority until jt s set aside by the Kuladhipati on a reference made

. under sub-section {5) or is set aside by the Executjve Council on an appeal under the second

proviso o sub-section (4).

. "(8) The Kulpati shalj exercise géneral control over the affairs of the Vish#avidxalaya ‘and
shall give effect to the decisions of the authorities of the Vishwavidyalaya.

(9} The Kulpati shali exercise such other powers as may be prescribed by the Slinutes,
rdinances and Regulations,

. lhorit.ies are constifuted, the Kulpati.shail be deeined to be the Executive Council, Academic
“Council or such other Authority, as the case may be, and shall exercise the powers and perform
the duties conferred or imposed on such authorities by or under this Act:

ieriod of two years from the date of establishment of the VishWavidyaIaya and till the said

appoint a commiitee, after consultation with the State Government, consisting of an educationist
and an administrative €xpert to aid and advise the Kulpati in the exercise of his powers and
performance of functions in lieu of each such authority.

2 Tﬁe Rector shall be a salaried officer of the Vishwavidyalaya:

. (3) Subject 1o the provisions of this Act, the term of officé, conditions of service and
emoluments of the Rector shall be such as may be prescribed by Statutes and til] so prescribed,
as may be determined by the Kuladhipati. : :

Powers and
duties of the first
Kulpati,

The Rector,
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Recruitment
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University
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The Reglstrar.

Dean of Stu-
dents's Welfare.

Qther Officers.

Authorities  of
the Vishwa-
vidyslaya.

(4) The Rector shall perform such duties and exercise such powers of Kulpati as may be
assigned to him by the Kuladhipati in consultation with the Kulpati and he shal perform such
other duties and exercise such other powers as may be prescribed by Repulations. :

17. The post of Registrar and such other cadres of other officers shall be filled from the
officers of the State University- Service constituted under the Madhya Pradesh Vishwavidyalaya
Adhiniyam, 1973 (No. 22 of 1973). In case of non-availability of such officers the posts shall be
filled in by the Kuladhipati by securing the services of suitable officers on deputation.

18. (1)The Registrar shall be a whole-time salaried officer of the Vishwavidyalaya and shall
discharge his duties usnder the Act, subject 10 the genceral superintendence and controt of the
Kulpati. He shall act as the Secretary of the Court of the Executive Council, of the Academic
Council and of the Academic, Planning and Evaiuation Board.

(2) The Régistrar shall be appointed in accordance with the provisions of Scction 17:

Provided that the first Registrar of the Vishwavidyalaya shall be appointcd by the
Kuladhipati afier consultation with the State Government and shall hold office for such period not
exceeding four years and on such terms and conditions as the Kuladhipati may determine.

(3) Subject to the powers of the Executive Council the Registrar shall, unless otherwise
provided in the Statutes, be responsible for seeing that all moncys arc expended for the purpose
for which they are granted or altouted.

(4) Unless otherv~se provided for by or under this Act, all contracts shall be signed and all
documents and records shall be authenticaied by the Registrar on behalf of the Vishwavidyalaya.

(5) The Registrar shall exercise such powers and perform such dutics as may be conferred
or imposed on him, by the Statutes, the Ordinances and the Regulations.

19. (1) The Dean of Siudents' Welfare shall be appointed by the Exccutive Council on the
recommendation of the Kulpati. '

{2) The Dean appointed under sub-section (1) shall be 2 whole-time salaricd officer:

Provided that the executive Counci! may, if it is considered necessary, appoint, on the
recommendation of the Kulpati, a teacher, not below the rank of a Reader for a period of three
years to Discharge the duties of the Dean of Students’ Weifare, in addition to his dutics as such
teacher, and, in such a case, the Executive Council may sanction a suitable allowance Lo be paid
to him.

(3) The terms and conditions of service and duties and powers of the Dcan of Students’

Welfare shall be prescribed by the Statutes.

20. The Appointment of other employees of the Vishwavidyalaya not covered by Scction
17 shall be made in such manner and the conditions of their service shall be such as may be
prescribed by the Statutes, Ordinances and Regulations.

-

. CHAPTER-IV AUTHORITIES OF THE V[SHWAVIDYALAYA. NAMELY
21. The Following shall be the authorities of the Vishwavidyalaya, namely :—
(i) the Coutt;

(i) the Executive Council;
(iii) the Finance Cominitlee;,

it

®
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(iv) the Academic Council;
. () the Faculties;
{vi) the Board of Studies;
(vit) the Academic Planning and Evaluation Board.
. (viii)  such other authorities as may be declared by the Statutes to be the authorities of
the Vishwavidyalaya.
22. (1) The Court shall consist of the following persons namely :(— Constitution of
: Court.

(i) the Kuladhipati;

(i1} the kulpati;

(sii) the Rector;

(iv) the Dean of Faculties;

(v) the Secretary in charge of the Manpower Planning Department of the
Government of Madhya Pradesh;

(vi) the Commissioner of Higher Education, Madhya Pradesh;

(vit} the Director of Technical Education, Madhya Pradesh;

. (viii)  Chairman of the Madhya Pradesh Board of Secondary Education; Cen
) (ix) Chairman of the Vyapam;

(x) ‘on¢ nominee of the all India Council for Technical Education;

(xi) Director, Techriical Teachers Training Institute, Bhopal;

(xit) Dean of Students' Welfare.

GROUP—B
(xiii)  One Professor, one Reader and one Lecturer. from Vishwavidyalaya Teaching
Department/School of studies Centre of Studies to be-elected from amongst
- themselves in the manner prescribed by the Statute; -
(xiv)  One Principal, one Professor, one Reader and one Leciurer from affiliated
- ' colleges to be elected from amongst themselves in the manner prescribed by the
statute; .

(xv)r Two Principals, two Heads of Department and. two Lecturers from affiliated
Polytechnics to be elected from amongst themselves in the manner prescribed by
the Statute. :

g GROUP—-C
' (xvi)  Director General, Madhya Pradesh Council of Sciénce and Technology, Bhopal;

(xvii) Director, Regional Research Laboratory Council for Scientific and Industrial
Research, Bhopal;

(xviii) Chairman, Institution of Engineers (India) Madhya Pradesh State Centre, Bhopal;

(xix)  Three Deans of Faculty of Engineering to be nominated by the Kuladhipati;

(xx) Two members of the Vidhan Sabha to be elected by the Vidhan Sabha,

(xxi)  Three 'representatives to be elected by the registered graduates of the
Vishwavidyalaya from amongst themselves;

{xxii) Every donor donating Rs. Five lakhs or more to the Vishwavidyalaya;
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(xxiti) Two representatives of the Associations of Commerce and Industries to be
nominated by the State Goverament;

(xxiv) One representative from the salaried non-teaching employees ol the
Vishwavidyalaya elected from amongst themselves in the mannet prescribed by
the Statutes.

QROUP~D

(xxv) Two students elected by the siudent members of the Board of studies lrom
amongst themselves; '

(xxvi) Two students to be elected from amongst themselves by students who in the’
academic session immediately proceding (he election have been members of
teams of the Vishwavidyalaya participating in the University tournaments;

GROUP—E

(xxvii) such members of the Executive Council who are not members under any of the
foregoing Broups.——

Explanation — {i) No person shall be eligible to become 2 member of the Courl under
more than one item;

i) pot more than one person shall be nominated from any Vishwavidyalaya
Teaching Department, School of Studies of College under any one item of
Group B.
(ii1) For the purposes of Group-D. Student shall mean a person who—
(a) {s receiving instructions of carrying on rescarch in any of the colleges or

Vishwavidyalaya Teaching Department of School of Studies or any other
institution of the Vishwavidyalaya under the tgrms and conditions laid
down in the Ordinances; and

(b) has passed his class 12th examination of 10+2 scheme nol carlier than six
years before the opening date of the academic session in which he sceks
¢lection. Further, he has passed each of the examinations from 12th

onwards in single atlempt. ’

(2) The terms of office of members elected under Group-D of the sub-section (1) shall he
one year.

(3) The term of oftice of members nominated or clected, as the case may he. under
Group-B and Group-C of included. in Group-E of Sub-section (1) ¢hall be coterminus with the
term of the Court which shall be three ycars.

(4)  Every donor specificd in (xxi} of Sub-section (1 Mall be a member of the Cuourt for
7 years from the date the donation i3 accepted by the Vishwavidyalaya and during the period
aforesaid. the rcnj{:"iengulivc as may he pominated from time to time by such donor shalt he
deemed to be the donor-,

Mueting of Court 23, (1) The Courl shall meet at leust voce in u calender year and at such intervals ax nay

and  quorem po prescribed by the Statules.
thercat.

i
L
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{(2) One third of the members of the court shall form the quorum.

24, Subject to the provisions of this Act, the Court shall exercise the following powers and Power and duties
perform the following duties, namely :—

(1)
(1)

(iii)

(iv)

(v}

(vi)

{vii)

lo act as an advisory body in all matters relating to the Vishwavidyalaya;

to review’ from time to time the broad policies and programmes of
Vishwavidyalaya; '

to consider and pass resolutions on the annual report, the annual accounts and
audit report thereon, if any; )

to consider and pass resolutions on the annual financial estimates of the
Vishwavidyalaya;

to confer on the recommendation of the Executive Council honorary degrees and
other academic distinctions; ’ :

to review the acts of the other authorities of the Vishwavidyalaya save where
such authorities have acted in accordance with the powers conferred upon them
by this Act, the Statutes and the Ordinances;

to exercise such other powers and perform such other duties as may be conferred
or imposed upon it by this Act and the Statutes.

25.  The Executive Council shall be the Executive body of the Vishwavidyalaya and shall

éqnsisl of the following, namely : —

(i)
(i1)

(iii)

®

v)

{vi)

(vii)

(viii)

The Kulpati, Chairman

The Secretary incharge— of Manpower Member
_ Planning Department, Government of Madhya Pradesh.

the Secretary incharge of Finance Department Member
Government of Madhya Pradesh;

Chairman of lhe} Vyapam; . Member

Secre;tary incharge of Higher Education Department Member
‘Government of . Madhya Pradesh. ) :

four principals of affiliated colleges or ploytechnics Member
or institutions to be nominated by the kuladhipati.by
‘rotation, according to seniority; ’

alt Deans of Faculties: Member

two Professors from the Vishwavidyalaya teaching Member
Departments/affiliated Colleges or Institutions to be

nominated by the Kuladhipati, by rotation, according

to seniority;

of Court.

Executive

Council,

Ehe]
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{ix) two Heads of Depariment from affiliated ploytechnics to Mcember
be nominated by the Kuladhipati, by rotation according
to seniority;
(x) Director Technical Education Madhya Pradesh; Member
(xi) the Chairman all India Council for Technical Educations Member
Central Region Committee, Bhopal;
(xii} o known industrialists with technical and managcrial Member
experience, to be nominated by the Kuladhipati;
(xii{}  an educationist in the ficld of technical education from Member
any national technical institution to be nominated by
the Kuladhipati;
(xiv} Registrar. Mcmber-
Sceretary
(2) The members of the Executive Council other than Ex-officio members shall hold oflice
for a period of three years.
(3) One third of the members of the Executive Council shall form the quorum :
Provided that no quorum shall be necessary for adjourncﬂ meeting.
Powers and 26. (1) Subject to the provisions of this Act, and the Statutes, Ordinances and Regulations

duties of Exe- made thereunder, th- Executive Council shall be the supreme authority and shall have the

cutive Council.

(i)

(i1}

(iii)
(iv)

following powers and perform the following duties namely —

to hold, control and administer the property and funds of the Vishwavidyalaya:

to administer the funds placed at the disposal of the Vishwavidyalaya for specific

purposes;

1o adopt the annual accounts together with the audit reporl;

to prepare the annual financial estimates of the Vishwavidyalaya and to place

them before the Court for its consideration;

{v) (a) to adopt the annual financial estimates afler considering suggestions of the

Count, if any;

) to fix the limit for 'lhp-tmal recurring expenditure and total nmon-recurring
expenditure for the year based on the resources of the Vishwavidyalaya which.
in the case of Productive works, may include the Proceeds of loansy

(vi)
(a)
(b)

(c) to sanction the transfer of any amount exceeding rupees five thousand within a -

Subject to clause (v), at any time during the financial year;

to reduce the amount of the budget grant;

1o sanction the transfer of any amount within a budget grant from onc head
to another or from a subordinate head under one minor head (0 a subordinate

head under another minor head; or

minor head from one subordinate head to ancther or from one primary unit (o

another;

(L]
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{vii) to borrow and lend funds on behalf of the Vishwavidyalaya:

Provided that funds shall not be borrowed on the security of Vishwavidyalaya property
without the prior approval of the Manpower Planning Department, Government
of Madhya Pradcsh;

(viii) to transfer any movable or immovable property on behalf of the
Vishwavidyalaya;

Provided that no immovable property of the Vishwavidyalaya shall, except with the prior
sanction of the State Government be transferred by way of mortgages, sale,
exchange, gift or otherwise; ‘ -

(ix) o cnter into, vary, carry out and cancel contracts on behalf of the
Vishwavidyalaya in the exercise or performance of the powers and duties
assigned to it by this Act, and the Statutes;

(x} to dctermine the form of, provide for the custody and regulate the use of the
common seal of the Vishwavidyalaya;

(xi) to lay before the Manpower Planning Department of Government of Madhya
Pradesh annually a full stalement of the financial requirements of all Colleges
and hostels; ’

(xii) 1o admit Colleges or Polytechnics to the privileges of the Vishwavidyalaya on
the recommendation of the Academic Council and subject to the provisions of
this Act and Statutes and 10 withdraw any of the Privileges and to take over the
management of the College or Polytechnic in the manner and under conditions
prescribed by the Statutes and Ordinanes:

(xiit)  to declare Teaching Department of the Vishwavidyalaya, Schools of Studies or
Colleges or Polytechnic as autonomous College or Polytechnic:

Provided that the extent of auionomy which each such Teaching Department of the
Vishwavidyalaya, School of Studies or Colleges or Ploytechnics may have and
the matters in relation to which it ‘may exercise such autonomy, shall be such

as may be prescribed by the Statutes; .,

-

(xiv) 10 make provision for building, premises, furnilix’ré” %ppratus, books and other
means needed for carrying.on the works of the .V wavidyalaya;

{xv) to accept on behalf of the Vishwavidyalaya, trusts, bequests, donations and
transfers of any movable or immovable property ifo.the Vishwavidyalaya;

(xvi)  to manage and regulate the finances, accoﬁrﬁ;;' and investments of the
Vishwavidyataya; s .

¥

" (xvii)  to institute and manage;

(a) a Printing and Publication Bureau;
(b) an information Bureau:

(c) an Employment Bureau;

. {(xviii) to make provision for;

566 (61) .
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(a) (i) Extramural teaching and research;
{ii) Vishwavidyalaya Extention Aclivities;
(i) Correspondence courses;

(b) Swudents Union;

{c) Student's Welfare;

(d) Sports and athletic activities;
(e) Social Service Scheme; and
(§)) National Cadet Corps.

(xix)  to scrutinise all proposals of the Academic Counci! with a view to their execution
within the framework of the budget;

(xx) to institute such Professorships, Readerships, Lecturerships or other teaching .
posts as may be proposed by the Academic Planning and Evaluation Buoard: '

Provided that no teaching post shall be instituted without the prior approval of the
Manpower Planning Department of Government of Madhya Pradesh; - '

(xxi} to create administrative, ministerial and other posts with the prior sanction of the
State Government;

(xxii) to abolish or suspend. after report from the Academic planning and Evaluation
Board *hereon, any Professorships, Readerships, Lecturerships, or other teaching
posts in the Yishwavidyalaya;

(xxiii) to establish, maintain and manage Colleges Polytechnics teaching Departments
institutions of research of specialised studies, laboralories, librarics, muscums
and hostels;

(xxiv) to recognise hostels and 1o provide housing accommodation for teachers of the

Vishwavidyalaya; .

(xxv) to arrange for and direct  the inspection of affiliated colleges, rccognised
institutions, Polytechnics and hostels and to issue instructions for maintaining
their efficiency and for ensuring proper conditions-of emplyment for members of
their staff, and payment of adequate salaries and, in case of disrcgard of such
instructions, to modify on the recommendations of the Academic Council, the

_ conditions of affiliation or recognition or taking such other steps as it deems
necessary and proper in that behalf; ' ’

(xxvi) to prepare a College code laying down therein the terms and conditions of
affiliation of colleges and Polytechnics;

(xxvii) to call for reports, returns and other information from affiliated colleges.
recognised institutions or polytechnics or hostels;

(xxviii) 10 supervise and contro} the admission, residence, conduct and discipline of the -
students of the Vishwavidyalaya and to make arrangements for promoting their
health and gencral welfare;

(xxix) to recommend to the Kuladhipati the conferment of Honorary degree and
" academic distinctions in the manner prescribed by the Statutes;

~
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(xxa} to confer or withdraw degrees, diplomas, cenificates and other academic
distinctions in the manner prescribed by the Statutes;

(xxxt) o institute felowships, scholarships, studentships, exhibitions, medals and
prizes;

(xxxii) save as otherwisc provided by this Act, or the Statutes, 10 appoint the officers
other than the Kulpati. teachers and other employees of the Vishwavidyalaya, to
define their dutics and the conditions of their service and to provide for the
filing up of lcmporary vacancies;

(xxxiii) to regulate and cnfurce discipline among members of the teaching, administrative

and ministerial stafl of the Vishwavidyalaya in accordance with the Statutes and

Ordinances;

{(xxxiv) to recognise a member of the staff of an affiliated or recognised institution as a
tcacher of the Vishwavidyalaya and withdraw such recognition;

(xxxv) to lix remuneration of examiners and to arrange for the conduct of and for

publishing the results ol the Vishwavidyalaya examinations and other tests;
{(xxxvi} 1o cancel examinations in the cvent of malpractices, Partially or whoily, and 1o
take action against any persons or group of persons or institutions found guilty

of such malpraclices, including rustication of students;

(xxxvii} to take disciplinary action against students enrolled in the Vishwavidyalaya,
including candidates for any examination;

(xxaviii) 10 take disciplinary action against staff. persons appointed as invigilators,
cxaminers cle;

{(xxxix) to lix, demand and receive such fees and other charges as may be prescribed by
the Ordinunces;

(x) to make, amend and cancel Ordinances;

(xIi) 10 aceepl, reject or return to the . Academic Council for consideration, but not to
amend, regulations framed by the Academic Council;

(xlii} 1o entertain, adjudicate upon and, if deemed fit, to redress grievances of the
employces and the students; ‘

(xliii) 10 exercise such other powers and perform such other duties as may be conferred
or imposed on it by or under this Act;

(xliv) 10 exercise all powers of the Vishwavidyalaya not otherwise provided for in this -

Act or the Statutes and all other powers which are requisite to give effect to the
provisions of this Act or the Statutes;

(xlv) 1o deleg:ile by Regulations any of its powers to the Kullpali. the Registrar or such
other officer of the Vishwavidyalaya or a Committee appointed by it as it-may
deem fit. .
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27. {1} The Kuladhipti shall constitute a Finance Committee for the Vishwavidyalaya

®

i)
(iii)
)

{v)

consisting of the following members, namely :—

Kulpati;
Registrar of the Vishwavidyalaya,
Finance officer of the Vishwavidyalaya;

Secretary incharge of Manpower Planning Department, Government of Madhya
Pradesh or his nominee not below the rank of deputy Secretary;

Secretary incharge of Finance Department, Government of Madhya Pradesh or
his nominee not below the rank of Deputy Secretary. -

{2) The finance Committee shall control the Finances of the Vishwavidyalaya;

(3) Subject to the provisions of this Act and the Statuies, Ordinances and Regulations made

(a)
(b)

(c)

(d)

thereunder, the Finance Committee shall exercise the powers and perform the functions as
under :~—

to review the Income and Expenditure of theVishwavidyalaya:

to prepare the Annual Financial Estimates of the Vishwavidyalaya before the
commencement of the financial year and place it before the Executive Council
for approval and to advise amendment therein from time to time;

1o sanction proposals and take decisions on the income and expenditure of the .

Vishwavidyalaya;

1o get the annual accounts and the annual audit of the Vi'shwnvidyalaya
completed in time and, in the light of the report, order appropriate directions.

(4) Three members shall form the quorum out of which presence of Kulpati and one

member either from clause (iv) or (v) of sub-section (1) shall be essential.

28. (1} The Academic Council shall be the Academic body of the Vishwavidyalaya

(i)
(ii)
(i)
(iv)
v
(vi)

{vii) —

(viii)

(ix)

consisting of the following members,namely T

Kulpati;

[l{ector; .

Director, Technical Education, Madhya Pradesh:

Chairman, Madhya Pradesh Board of Secondary Education;
Dean of Faculties;

Chairman of Board of Studies;

Heads of the Departments of the Vishwavidyalaya;

Four Principals, two from affilated Cotleges and two from affiliated Polytechnics
1o be nominated by the Kulpati, by rotation, according to seniority;

Two Professors from affilated colleges of the ‘VishWavidynlaya to be nominated
by the Kulpati, by rotation, according to seniority;
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{x) Two Readers {rom the Vishwavidyalaya Teaching Depariments amongst whom one

shall be a lady teacher nominated by the Kulpati, by rotation, according to
T seniority;

(xi) Registrar of Vishwavidyalaya. Member secretary.

(2) One-third of the members of the Academic Council shall form the quorum:
Provided that no quorum shall be necessary for adjourned meeting.

(3) The Academic Council shall have the power 10 co-0pL, as members, two persons having
special knowledge or experience in the subject matter of any particular business which may come
before the Council for consideration. The members so co-opted shall have all the rights of the
members of the Council in regard to the transaction of the business in relation to which they may

be co-opted.

(4) Allthe members of the Academic Council other than ex-officio members and members
ferred to in sub-section (3) shall hold office for a term of three years.
29. (1) The Academic Council shall in addition to all other powers vested in it by this Act, Powers ond dutics
. the Statutes and the Ordinances, have the following powers and perform the following duties, ‘(’:' u;‘c_l-“‘“d"““"
namely:— ' ounetl.

(i) to exercise general supervision over the academic policies of the Vishwavidyalaya
and to give direction regarding methods of instruction, coopcrative tcaching
among colleges and polytechnics maintained by or admitted to the privileges of
the Vishwavidyalaya, valuation of research or improvements in academic
standards;

(ii) to consider matters of general academic interest either on ils own initiative or on
a reference by a faculty or the Executive Council and to take appropriate aclion

thereon;
(iii) (a) to make proposals for allocating departments to the Board of studics; -
(b) to assign felrlt')ws and its own members to the faculty;

. (iv) to make proposals for the institution of fellowships, scholarships, studentships,
exhibitions, medals and prizes and to make rules for their award;

(v) to consider d_le application for admission of an educational institution lo-the
privileges of the Vishwavidyalaya:

Provided that no such application shall be considered unless. the institution has been
approved by the All India Council for Technical Education and thc State

Goverr‘iment. e

" (vi) to prescribe qualifications for recognition of persons as teachers of the
) Vishwavidyalaya and to accord such recognition; :

(vii) to make arrangement for the conduct of examinations and 1o appoint result
committees or other persons or both, as it thinks fit, to prepare the result of

examinations and report such result to the Executive Council for publication;

(viii) to recognise persons eminent in any subject to guide research in that subject ;

P B

i
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(2) The Academic Council may appoint a Standing Commiuce consisting of its
members. The constitution, powers and functions of the said Standing Commitutee shall be
determined by the Statutes.

30. (1) The Vishwavidyalaya shall have onc or more faculties as may be prescibed by the
Statules; '

(2) Each Faculty shall coasist of the Dean and such oll:ler members and shall have such
powers and perform such duties as may be prescribed by the Statutes;

(3) Each faculty shall have such departments as may be assigned to it by the Ordinances;

{4) The Dean shall be appointed by the Kuladhipati on the recommendation of the Kulpati
for a period of two years from amongst the Professors of the Vishwavidyalaya Teaching
Departments or Schools of Studies or college professors who are teachers in the said subject:

Provided that if there is no Professor of the Yishwavidyalay"a Teaching Departments or
Schools of Studies teaching the said subject, the Dean shall be appointed from amongst the
Professors of affiliated colleges who are teachers in the said subject;

(5) the Dean shall be the Chairman of the Faculty and shall be responsible for the due
observance of the Statutes, the Ordinances and the Regulations relating to the Faculty and for the

conduct and maintenance of standards of teaching and research;

(6) The Dean shall have the right 1o be present and to speak at any meeting of any Boards
of Studies of the Facully but shall not have the right to vote thereat.

31. (1) There hall be a Board of Swdies for every subject or group of subjects for degree
courses as prescribed by the Statutes; :

(2) Each Board shall consist of such pefsons as may be prescribed by the Statutes.
32. The Board of Studies shall have such powers and perform such functions as may be
prescribed by the Statutes.
33. (1) The Academic Plaﬁning and Evaluation Board shall consist of the following
members, namely — :
(i) The Kulpati-Ex-officio Chairman;
(i) The Rector,;
(i) Dean of Faculties;

@iv) Three Heads of Vishwavidyalaya Departments and Schools of Studies
nominated by Kulpati; '

{v) Three college Professors nominated by the Kulpati;
(vi) Three scholars of repute not connected with the Vishwavidyalaya;

(vii)  Three Heads of Departments nominated by the Kulpati;

o
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(viii)

Two representatives of Industry nominated by the Kuladhipati.

(2) One-third of the members of the Board shall form a quorum.

(3) The term of the Academic Planning and Evaluation Board shall be three years.

(4) The Academic Planning and Evaluation Board shall have the following powers and
perform the following dulies, namely :—

(1)
(i1)

(1)
(iv)
v
(vi)

(vii)

to prepare the short-term and long-term plan of the Vishwavidyalaya:

to consider and forward to the Executive Council with its recommendations the
research projects and academic programmes proposed by the Faculties and to
bring about inter-faculty co-ordination for taking up projects on inter-faculty
basis;

to suggest new academic programmes of the Faculties and to do academic
evaluation of affiliated colleges and polytechnics of the Vishwavidyalaya from
time to time; )

to make proposals for the establishment of departments, institutions of research

and specialised studies, laboratories and Museums;

to make proposals for the institution of teaching posts and for prescnl'ibing the
duties of such posts; :

to evaluate from time to time the working of the Vishwavidyaluya Teaching
Departments, and Schools of - Studies; : C

to evaluate periodically the progress of the plan.

34. (1) There shall be such other Boards in the Vishwavidyalaya as may be prescribed by goard 10 be
the Statutes. '

"+ {(2) The Coqstitutiori. term powers and duties of the Board constituted under sub-section (1)
shall be such as may be prescribed by the Statutes. '

. CHAPTER V—FINANCES

‘ 35.'(i) The Vi.sﬁwavidyalaya shall establish a Fund to be called the Yishwavidyalaya Find.

(2) The following shall form part of, or be paid into, the Vishwavidyalaya Fund:—

(a)

(b) -
)

any rent contribution or grant by Central or State Government or any body
corporate;

trusts, bequests, donations, cndowments and other grants, if any;

the income of the Vishwavidyalaya from all sources including income from fees
and charges; :

(d) all other sums received by the Vishwavidyalaya;

constituted.

Vishwavidyaluya
Funds.
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(3) The Vishwavidyalaya Fund shall be kept in any Scheduled Bank as defined in the
Reserve Bank of India Act, 1934 (No. 2 of 1934) or invested in securities authorised by the Indian
Trusts Act, 1882 (No. 1 of 1882), at the discretion of the Executive Council.

(4) Nothing in this Section shall, in any way, affect any obligations accepted by or imposed
upon the Vishwavidyalya by any declaration of trust executed by or on behalf of the
Vishwayidyalaya for the administration of any trust.

Objects 1o which 36. (1) The Vishwavidyalaya Fund shall be applicable to the followiﬁg objects, and in the

Vishwavidyalays
Fund may be
applied.

(a)

(b)

{c)
d
{e)

)

(8)

(h)

()

L .
T

(2)

following order :—

to the repayment of debis incurred by the Vishwavidyalaya for the purpose of this
Act and Statutes, the Ordinances and Regulations made thereunder;

to the upkeep of Colleges, teaching departments, Schools of Studies established by
the Vishwavidyalaya, residence and hostels;

to the payment of the cost of audit of the Vishwavidyalaya Fund;
to the cxpenses of any suil or proceedings to which Vishwavidyalaya is a party;

to the payment of salaries and allowances of the officers and employees of the
Vishwavidyalaya, members of the teaching staff and the establishment employed
in the colleges maintained by the Vishwavidyalaya for and in furtherance of the
purposes of this Act, and the Statutes, the Ordinances and the Regulations made
thereunder and to the payment of any Provident Fund Contributions, gratuity
and other benefits 10 any such officers and employees, members of the teaching
staff or the members of such establishment;

to the payment of the travelling and other allowances of the members of the
Executive Council, the Academic Council and any other authorities of the
Vishwavidyalaya or the members of any Commitice or Board appointed by any
of the authorities of the Vishwavidyalaya in pursuance of any provision of this
Act, and the Statutes, the Ordinances and the Regulations made thereunder;

to the payment of felimvships. scholarships, studentships and other awards to
students;

to the payment of any expenses incurred by the Vishwavidyalaya in carrying out the
provisions of this Act, and the Statutes, Ordinances and the Regulaltions made
thereunder; '

to the payment of any other expenses nol specified in any of the preceding clauses

declared by the Executive Council to be the expenses for the purposes of the
Vishwavidyalaya;

No expenditure shall be incurred by the Vishwavidyalaya in excess of the limits for

total recurring expenditure and total non-recurring expenditure for the year fixed by the Executive
Council without the previous approval of the Executive Council.

3

No expenditure other than that provided for in the budget shall be incurred by .

theVishwavidyalaya without the previous approval cf the Executive Council.

-

[{ ]
.
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CHAPTER-VI :STATUTES, ORDINANCES AND REGULATIONS

37. Subject to the provisions of this Act and the rules made thereunder the Siatutes may  Siatutes.
provide for all or any of the following matters, namely (—

(a) the constitution, powers and duties of such bodies as may be deemed necessary to
constitute from time 10 time;

{b) the manner of election or appointment and the term of office of the members of the
bodies referred to in clause (a) including the continuance in the office of the first
members, and filling of vacancies of members and all other matters relating 10
those bodies for which it may be necessary or desirable to provide;

(c) emoluments and other terms and conditions of service of the Kulpati, his powers
and duties;

. (d) the term of office, conditions of Service and emoluments of Rector and his powers
and duties;

(e) 'powers and duties of the Registrar. and other officers and cmployecs of the
Vlshwavndyalaya and the conditions of their service;

(f) the constitution of a pensnon or Provident Fund and the establishment of an
insurance schéme and_ provision of gratuity and other ‘benefits for the bencfit of
. the officers of the Vishwavidyalaya;

v (g) * the holding of convocation to confer .dcgreés;
{h) conferment of honorary degrees;
(i) the withdrawal of degrees, diplomas, certificates and other academic distinctions;
() the establishment and abolition of faculties, hostels, teaching departments, schools

of studies Colleges and Polytechnics maintained by the Vishwavidyalaya;

. (k) the conditions under which Colleges may be admitted to the privileges of the
Vishwavidyalaya and withdrawal of such privileges;

- () the extent of the autonomy which the teaching departments of the Vishwavidyalaya,
school of studies or Colleges or -Polytechnics may have and the matters in
relatmn 10 which such autonomy may be exercised;

- (m) qualnﬁcatxons of Professors, Readers, Lecturers and other teachers in affiliated
Colleges and recognised institutions;

(1) the administration of endowments, and the institution of fellowships, scholarships,
studentships, exhibitions, bursaries, medals, prizes and other awards; .

(0). the emoluments and terms and conditions of service of the officers and the
emoluments and terms and conditions of service other than pay scales of
- ~ teachers of the Vishwavidyalaya paid by the Vishwavidyalaya;

(p) the mode of determining seniority for the purpose of this Act;
- (g} the maintenance of a register of registered graduates;
_ {r) establishment and constitution of Bureau for publications, and;

(s} all other matters which, by this Act, are to be provided for by Statutes:
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38. (1) The first Statutes with regard to maiters set out in Section 37 shall be made by the
State Government and a copy thercof shall be laid on the Table of the Legislative Assembly.

(2) The Executive Council may, from time to time make new or additional Statutes and
may amend or repeal the Statutes in the manner hereinafter in this Section provided;

(3) The Academic Council may propose to the Executive Council the draft of any new
statute or amendment of any existing Statutes 1o be passed by the Executive Council and such
draft shall be considered by the Executive Council at its next meeeting:

Provided that the Acddemic Council shall not propose the draft of any Statutes or of any
amendment of a Statute affecting the status, power or constitution of any existing authority of the
Vishwavidyalaya until such authority has been given an  opportunity to express its opinion upon
the proposat and any opinion so expressed shall be considered by the Executive Council.

(4) The Executive Council may approve any such draft as is referred 1o in sub-section (3)
and pass the Statute or reject it or return it to the Academic Council for reconsideration, either
in whole or in part, together with any amendment which it may suggest.

(5) Any member of the Executive Council may propdse to the Executive Council the draft
of any new Statute or amendment to existing Statute and the Executive Council may either accept
or reject the proposal if it relates to a matter not falling within the purview of the Academic
Council. In case such draft relates to a matter within the purview of the Academic Council, the
Executive Council shall refer it for consideration to the Academic Council which may cither
report to the Executive Council that it does not approve the proposal, which shall then be deemed
to have been rejected by the Executive Council or submit the draft to the Executive Council in
such form as the Academic Council may approve and the provisions of this section shall apply
in the case of draft so submitted as they apply in the case of a draft proposed to the Execuuve
Council by the Academic council. )

{6) The new Statute or addition to the Statutes or any amendment or repeal of a Statute
shall ‘require the previous approval of the Kuladhipati who may sanction, disallow or remit it for
further consideration.

39, Subject to the provisions of this Act and the Staiute. the Ordinances may provide for
all or any of the following matters ;—

(i) the admission of students to colleges, teaching departments, schools of studies,
Polytechnics and laboratories and levy of fees and their enrolment;

(i) the degrees, diplomas, centificates and other academic distinctions to be awarded by
the Vishwavidyalaya, and the qualifications for the same;

(iii) the examination leading to the degrees, diplomas and certificates of. the
Vishwavidyalaya; :

(iv) the fees to be charged for courses of study in the Vishwavidyalaya and for
admission to the examinations, degrees and diplomas of the Vishwavidyalaya;

(v) Laying down conditions for appearing at examinations for degrees, diplomas,
certificates and other academic distinctions;

{vi) conduct of examinations;

(vii) the condition of award of fellowships, scholarships, studentships, exhibitions,
medals and prizes elc. ;
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(viii) the maintenance of discipline amongst the students of the Vishwavidyalaya;

(ix) the conditions of residence of the students, teaching departments, schools of studies
and the levy of fees for residence in hostels;

(x) the recognition and inspection of hostels;

(xi) the special arrangements, if any, which may be made' for the residence, discipline
and teaching of women students and prescribing for them special courses of

study;
(xii) giVing of moral instructions;

(xiii) the management of Colleges Polytechnics and other msutuuons founded or
maintained by the Vlshwawdyalaya.

(xiv) the supervision and mspecuon, of .Colleges, Polytechnics and other institutions
admitted to the privileges of the Vishwavidyalaya;

(xv) the duties, qualifications and conditions of abpointment incldding pay scales of
teachers of the Vishwavidyalaya paid by the Vishwavidyalaya;

(xvi) the duties and -powers of the Bo_ard and Committees to be appointed by the
Vishwavidyalaya Jointly with any other Vishwavidyalaya or body;

(xvii) The rules to be observed and enforced by affiliated Colleges Polytechnics and

recognised institutions in respect of transfer of students;

- (xviii) the regis_té'r of students to be kept by 'at'ﬁliated_ Colleges. Polytechnics and

recognised institutions; -

(xix) the mode of execution of contracts or agreements by or on behalf of the
Vishwavidyalaya ; :

(xx). the rates at which travelling allowance and daily allowance shall be admissible to
the members of the authorities, committees and other bodies of the

Vishwavidyalaya, the examiners, the officers and staff.of the Vishwavidyalaya;

- (xxi) 'pdns-titution of students union and its mode of election thereto; and

{xxii) all other matters which, by this ‘Act or the Statutes, are also to be or may be
provided for by the Ordinances: -

Provided that an ordinance under item . (xv) shall be subject to the provisions of
Section 52.

40. (1) All ordinances except the first Qrdinance shall be made by the Executive Council.

(2)° .An Ordinance made by the Executive Council shall come mto force from the date on

which it is approved by the Kuladhipati.

41. (1) Notwithstanding anything contained in sub-secuon (1) of Section 40, no ordinance

shall be made by the Executive Council— -

‘(a) affecting the admission of students, or prescribing examinations to be recognised as
equivalent to the Vishwavidyalaya Examinations or the further qualifications

Ordinances how . -
made.

Procedure
regarding

- Ordinances, '
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mentioned in sub-section (1) of Section 45 for admission to the degree or .

diploma courses of the Vishwavidyalaya unless a draft of the same has been
proposed by the Academic Council: or '

(b) affecting conditions and duties of examiners and the conduct or standard of

Academic Council; or

(c) affecting the qualiﬁcaﬁdns and em&]umenls of teachers of the Vishwavidyalaya
paid by the Vishwavidyalaya, unless a draf of the same has been proposed by
the Academic Council. .

(2)  ‘The Executive Council shall not have powers to amend any draft proposed by the
Academic Council under sub-section (1) but may reject the proposal or return the draft to the
Academic council, for reconsideration, either in whole or in ‘part, together with any amendment
which the Executive Council may suggest.

(3) After any draft returned under sub-section’ (2) has been further considered by the
Academic Council together with any amendment suggested by the Executive Council it shall be
again presented 1o the Executive Council with a report of the Academic Council thereon and the
Executive Council may then deal with the draft in such manner as it may think fit,

_ (4) Where the Executive Council has rejected the draft of an Ordinance proposed by the
Academic Council, the Academic Council may appeal to the Kuladhipati and the Kuladhipati may

direct that such Ordinance shall haye effec‘t from such date as may be specified in the ‘direction,

Regulations, . 42. (1) 'The autho: .jes, committees and other bodies of Vishwavidyalaya constituted by
or under this Act may make regulations, subject to the provisions'of this Act, the Statutes and the
Ordinances.

(a) faying down the procedure to be observed at their meeting-amli the number of
members required to form a quorum:

provided that until regulations providing for quorum are made, the quorum to constitute
a meeting of any authority, committee or other body of the Vishwavidyalaya
shall be the number forming the mojority of the members constituting such
authority, commitiee or other body of the Vishwavidyalaya, for the time being;

(b) providing for all matters which, by this Act, the Statutes or the Or&inanccs. are to
be prescribed by Regulaljons:. and : ) :

(c) providing for all other matters solely concerning such authority, or other ‘i:ody or
the committees appointed by them and not provided for by this Act, the Statutes
or the Ordinances:

(2) Every authority, committee and body of the Vishwavidyalaya shall make regulations
providing for the giving of notice to the members of such authority, committes or body of the
date of  meetingsand of the business to be considered at meetings and for keeping the minutes
of the meeting:

Provided thai any authority, confmiltee or body of the Vishwavidyalaya which is not
satisfiéd with any modification or annulment may appeal to the Kuladhipati whose decision in this
matter shall be final.
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CHAPTER- VIl

RESIDENCE OF STUDENTS, ENROLMENT AND DEGREES, ETC.

e in hostel or elsewhere under such Residence of

43. Every Student of the Vishwavidyalaya shall resid
Students.

conditions as may be prescribed by the Statutes and Ordinances.

44. (1) Hostels, other than those maintained by the Vishwavidyalaya shall be such as may Hostel.
be rccognised by the Executive council on such general or special conditions as may be -
prescribed by the Ordinance.

(2) The wardens and the Superintending Staff of the hostel shall be appointed in the manner,
prescribed by the Statutes. :

(3) The conditions of residence in hoste! shall be prescribed by the Ordinances and every
hostel shatl be subject 1o inspection by the authority or officer of the Vishwavidyalaya authorised
in this behalf by the Executive Council.

(4) the Exccutive Council shall have power to suspend or withdraw the recognition of any
hostel on ihe ground that it is not conducted in accordance with the conditions prescribed by the

QOrdinance:

Provided that no such action shall be taken without affording the managing authoriiy of
such hostel an opportunity of making such representation as it may deem fit.

45. (I) Students shall not be eligible for admission to a course of study for a degree or Admission  to
diploma unless they have passed the final examination or 10th examination respectively held Vishwavidyalaya
under the Madhya Pradesh Madhyamik Shisksha Adhiniyam, 1965 (No. 23 of 1965), or an Courses.
examination recognised in accordance with the provisions of this Section as an equivalent thereto
and possess such further qualifications as may be prescribed by the Ordinance.

(2) The Vishwavidyalaya may with the previous sanction of the State Government recognise
for the purposes of admission to a course of study for a degree or diploma as equivalent-to its
own degrees or diplomas and any Degree or diploma conferred by any other University or Board
or as equivalent to the final examination held under the Madhya Pradesh Madhyamik Shiksha
Adhiniyam, 1965 (No. 23 of 1965), any other Examination and have been enrolled as student of

the Vishwavidyalaya.

(3) No student shall " be admitted to a course of study-leading upto a degree -unless he is
enrolled as a student in a coliege polytechnic Teaching Department or School of Study.

46. (1) Subject to the provisions of the Statutes, all Examiners and Moderators of Appointment of
examination questions shall be appointed by the Kulpati, in consultation with the Committece f;‘:ﬂ“::“;“ and
* Q ators.

consisting of the following members :—
(i) the Dean of the Faculty concerned who shall be the Chairman of the Committee;
(i) the Chairman of the Board of Studies concerned;

(iii) a member of the Board of Studies concemed to be nominated for the purpose
by the Kulpati, '

(2) If during the course of an examination, an examiner becomes, for any course, incapable
of acting as such, the Kulpati shall appoint an examiner to fill the vacancy.
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::nsll:ecli_on of 47.(1) Every college or polytechaic shall furnish such reports, rewrns and cther information
olleges and

Polytechnics ang 2 thE EXCCU_IIVC Council, .aft_er oblamn?g t!xe Opinion of the Academic Council, may require 1o
reports. enable it to judge the efficiency of the institution,

(2) The Executive Council shall cause such institution to be inspected from time to time by
one or more competent persons authorised by the Executive Council in this behalf,

(3) The Executive Council may call upon any such College or institution so inspected to take

with a specified period, such action as may appear 10 it to be necessary.
Registerea 48. Only graduate or diploma holders of the Vishwavidyalaya shall on payment of such fces
3,;:01‘;3; of::r:r as may be prescribed by the Statutes 10 be entitled to have their names enrolled in the register of

Registered Graduates or Diploma holders to be maintained in such form as may be prescribed by
the Statutes.

CHAPTER-VIII
AUDIT

Annual Reports, 49. The annual report of the Vishwavidyalaya shall be prepared under the direction of the

- The Vishwavidyalaya shall, thereafier send a copy of the annual report to the State
Government and the Stale Government shall, as soon as may be, cause the same to be laid on the
table of the Stale Legislative Assembly. '

Audit of 50. (1) The Accounss of the Vishwavidyalaya shall at teast once every year at intervals of
Accounts. not more than fifteen months be audited by the Examiner of Local Fund Accounts of the State.

(2) the copy of the audited accounts together with the audit report shall be submitted by the
Executive Council to the Court and the State Government. The State Government shall, as soon
as may be, cause the same to be laid on the table of the Legisiative Assembly,

CHAPTER-IX

APPOINTMENT TO TEACHING POSTS IN THE VISHWAVIDYALAYA

+ Appointment of

Teaching posts. 51. (1) No perso'n shall be appointed—

(i) as a Professor, Reader, or Lecturer: or

(ii) 1o any other teaching post of the Vishwavidyalaya paid by the Vishwavidyalaya
except on the rccommendation of a committee of selection constituted in
accordance with sub-sectjon (2) :

Provided that if appointment io any of the teaching posts aforesaid is not expected
to continue for more than six months and cannot be delayed without detriment
to the interest of the department of institution maintained by the
Vishwavidyalaya, the Executive Council may make such appointment without
obtaining the recommendation of the committee of selection constituted under
sub-section (2) but the person so appointed, shall not be retained on the same
post for a period exceeding six months or appointed 10 another post in the

service of the Vishwavidyalaya except on the- recommendation of the said
commitlee of selection.

[T
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(2) The members of the committee of selection shall be -

6} the Kulpati, Chairman,

(i) one expert to be nominated by the Kuladhipati from a Panel submitied by the
. Academic Council of three experts in the subject not connected with the
Vishwavidyalaya in any manner whatsoever,

(i) three subject experts not connected with the Vishwavidyalaya in any manner
whatsoever (o be nominated by the Kuladhipati;

iv) secretary in charge of the manpower Planning Department, Government of
Madliya Pradesh.

(3) Three members of the selection committee shall form the quorum.

(4) The committee shall investigate the merits of the various candidates and shall
recommend to the Executive Council the names, if any, of persons whom it considers suitable for
the posts, arranged in order of merit:

Provided that no recommendation shall be made, unless at least two experts nominated under
clause (iii) and (iv) of sub-seclion_ (2) are present in the meeting in which such recommendation
is to be decided upon.

(5) Out of the names so recommended under: sub-section (4) the Executive Council shall
appoint persons in order of merit.

52, The Payment of the salaries to the teachers of the Vishwavidyalaya paid by the
Vishwavidyalaya shall be in accordance with scales fixed by the Executive Council by Ordinance
with the prior approval of the State Government.

CHAPTER X—EMERGENCY PROVISIONS

53. (1) If the State Government is satisfied that owing to maladministration or financial
mismanagement in the Vishwavidyalaya a situation has arisen where by financial stability of the
Vishwavidyalaya has become insecure, it may by notification, declare that the finances of
theVishwavidyalaya shall be subject to the control of the State Government,

(2) Every notification issued under sub-section (1) shall, in the first instance, remain in
operation for a period of one year from the ‘date specified in the notification and the State
Government may, from time to time, by'a like notification, extend the period of operation by such
further .period as it may think fit, provided that the total period of operation ‘does not exceed

three years.

(3) During the period the notification issued under sub-section (1) remain in cperation, the
executive authority of the State Government shall extend 1o the giving of directions to the said
Vishwavidyalaya to observe such cannons of financial propriety as may be specified in the
direction and to the giving of such other directions as the State Governmenl may decm necessary

and adequate for the purpose.
(4) Notwithstanding anything contained in this Act, any such direction may include ;—

(i) a provision requiring -the submission of the budget to the State Government
for sanctions; .

(ii) a provision requiring the Vishwavidyalaya to submit every proposal involving
financial implications to the State Government for sanction;

Saluries of
teachers paid by
Vishwavidyalaya.

State Guvern-
ment to Assume
Financial Control
in certain Cir-
cumstances.
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(iii) a provision requiring the submission of every proposal for revision of scales of
pay and rates of allowances of the officers, teachers and other persons employed
by the Vishwavidyalaya to the State Government for sanction;

(iv) a provision requiring the reduction of salaries and allowances of all or any class
of persons employed by the Vishwavidyalaya;

) a provision requiring the reduction in the officers, teachers and otner persons
employed by the Vishwavidyalaya;

{vi) a provision requiring the lowering down of scales of pay and rates of allowances;

© . and

(vii)  a provision in regard lo such other matiers as may have the effect of reducing

the financial strain on the Vishwavidyalaya.

(5) Notwithstanding anything contained in this Act, it shall be binding on every authority
of the Vjshwavidyalaya and every officer of the Vishwavidyalaya to give effect to the direction
given under this section. ' )

(6) Every officer of the Vishwavidyalaya shall be personally liable for misapplication of
any fund or property of the Vishwavidyalaya as a result of non-compliance of the direction given

‘under this Section to which he shall have been a party or which shall have happened through or

been facilitated by gross neglect of his duty as such officer, and the loss so incurred shall, on a
cenificate issued by the Secrctary to Government of Madhya Pradesh, Manpower Planning
Department, be recovered from such officer as an arrear of land revenue:

Provided that no actinn L0 recover the amount of loss as an arrear of land rcvenue shall be
taken until- reasonable opportunity has been given to the person concerned to furnish an
explanation and such explanation has been considercd by the State Government.

54. (1) If the State Government on receipt of a report or otherwise, is satisfied that a
situation has arisen in which the administration of the Vishwavidyalaya cannot be carried out in
accordance with the provisions of the Act, without detriment to the interests of the
Vishwavidyalaya and it is expendient in the interest of the Vishwavidyalaya so 10 do. it may be
potification,.for reasons to be mentioned therein, direct that the provisions of Sections 12,13, 22
1o 28, 42, 49, 50 and 69 shall as from the date specified in the notification (hereinafter in this
Section referred to as the appointed date) apply to the Vishwavidyalaya.

(2} The Notification issued under sub-section (1) (hercinafter referred (o as the notification)
shall remain in operation for a period of one year from the appointed date and the State
Government may, from time to time, extend the period by such further period as it may think fit
so, however that the total petiod of operaticn of the notification does not cxceed three years.

(3) the Kulaghipati shall simultancouslﬁ with the issue of the notification, appoint the
Kulpati under Sections 12 and 13 and the Kulpati so appointed shali hold office during the period
of operation of the nutification:

Provided that the Kulpati may notwithstanding the expiration of the period of operation of

the notification, continue to hold office thereafter until his successor £nters upon office but this
period shall not exceed one year.

{4) As from the appointed date, the following consequences shall ensuc, namely:—

i) the Xulpati, holding office immediately betore the appointed date, shall
notwithstanding that his term office has noi ecpired, vecate his office;

o

(3]

w
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(i) every person holding office as a member of the Court, the Exccuti_ve or the
Academic Council, as the case may be immediately before the appointed date

o= shall cease to hold that office;

(1) until the courl, executive Council or Academic Council, as the case may be is
reconstituted in accordance with the provisions as maodified. the Kulpati
appointed under Sections 12 and 13 as modified, shall exercise the powers and
perform the duties conferred or imposed by or under this Act, on the Court, the
Executive Council or Academic Council: )

Provided that the Kuladhipati may, if he considers it necessary so to do, appoint a commitice
consisting of an educationist, an administrative expert and a financial expert to assist the Kulpau
so appointed in exercise of such powers and performance of such dutics.

~ (5) Before the expiration of the period of operation of the notification or’immediately as
early as practicable, thereafter, the Kulpati shall take steps to constitute the Court, Executive
Council and Academic Council in accordance with the provisions of the Act, as unmodified and
the Court, Executive Council and Academic Council as so constituted shall begin to function on

date immediately following the datec of expiry of the period of operation of the notification of

the date on which the respective bodies are so constituted whichever is later:

Provided that if the Court, Executive Council and Academic Council are not constituted
before the expiration of the period of operation of the notification, the Kulpati shall on such
expiration, exercise the powers of each of these authorities subject to prior approval of the
Kuladhipati tili the Court, Exccutive council or Academic Council, as the case may be, is so
constituted.

55. On expiration of the period of operativn of the nolificativn issued under Section 54, the
provisions of this Act, as modified in application to the Vishwavidyalaya mentioned in the
notification shall cease to operate in respect thereof and the other relevant provisions of this acl
shall revive and continue to apply thereto:

J L .
Provided that the expiration of, the operation of the notification shall not affect:—

(a) Previous operation of or anything done or suffered under the provisions as modificd
in any order made thereunder; or

. - (b) any right, privilege, obligation or liability acquired. accrued or incurred under the
provisions as modified or any order made (hereunder; or

{¢) any lnvcstlgauon or remedy in respect of any such right, privilege, ubhgauon or
liability ay aforesaid, and such investigation or remedy may be instituted or
enforced as if the modified provisions had not ceased to apply.

CHAPTER-XI—SUPPLEMENTARY PROVISIONS

56. If any question arises regarding the interpretation of any provisions of this Act or any
Stalutes. Ordinances or Regulations or as to whether any persoii has been duly elected, appointed
as or, is entitled to be, a member of any aulhonly or other body of the Vishwavidyalaya, the
matter shall be referred to Kuladhipati whose decision thereon shail be final:

R Provided that beforc taking any such decision the Kuladhipati himself or an officer
nominated by him shall give the person or persons affected thereby a reasonable oppartunity of
being heard.
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Explunation.—In this section, the expression——

(a) "body" inciudes any committee constituted by or under this Act;

(b) “appointed” does nol include appointments 10 the salaried posts of the

Vishwavidyalaya.

57. Where any authority of the Vishwavidyalaya is given'power by this Act, or the Statutes
to appoinl committees, such commitltees shail, save as otherwise provided, consist of members of

the authority concerned and of such other persons, if any, as the authority in each case may
think fit.

58. Save as otherwise provided in this Act, all casual vacancies among the members other
than ex-officio members of any authority, committee or other body of the Vishwavidyalaya shall
be filled, as soon as conveniently may be, by the persons or the body who nominated, appointed,
elected or co-opted the member whose place. has become -vacant and the person nominated,
appointed, elected or co-opted to  casual vacancy shall be a member of such authority, committee
or body for the remainder term for which the person whose place he fills would have
been a2 member.

59. No act or proceeding of any authority, committee or body of the Vishwavidyalaya
shall be invalid merely by reason of--

(a)

any vacancy in or defect in the constitution thereof;

(b) any defect in the election, nomination or appointment of a person acting as a
member thereto; or

(c) any irularity in its procedure not affecting the merits of the case.
60. (1) Every salaried officer and teacher of the Vishwavidyalaya paid by the

Vishwavidyalaya shall be appointed under a written contract which shall be lodged with the
Vishwavidyalaya and a copy thereof furnished to the officer teacher concerned.

(2) Any dispute regarding service matters arising out of contract or otherwise between the

_Vishwavidyalaya and any of its salaried employees shall be adjudicated upon by the Kulapati and

an appeal-against the Kulapati's decision shall lie to the Kuladhipati, who shall decide the dispute
himself or refer it to a tribunal constituted for the purpose consisting of the following
members, namely:— )

a Senior Vice-Chancellor of any of the University;

M)
(i)

a Senior Secretary to the State Government, and
(iii) a Senior Principhl of the post-graduate engineering institution of the State.

61. The Vishwavidy'alaya shall constitute for the benefit of its officers, teachers, clerical
staff and other employees in such manner and subject to such conditions as may be prescribed by

the Statutes such pension,insurance and provident fund and institute such other benefit as it may
deem fit.

62. No suit, prosecution or other Iegél proceedings shall lie against any officer, teacher or
other employee of the Vishwavidyalaya for anything which is in good faith done or intended to
be done by him under this Act, or the Statutes of the Ordinances or Regulations.

"

W
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63. No persons shall impart instruction in the Vishwavidyalaya or any Collcge,—

(a) unless such person possesses the qualifications laid down by the Academic Council
in that behalf; and

(b) except in such subject or subjects and upto the standard for which his quatifications
have been approved by the Academic Council.

Y

64. (1) Professors, Readers and Lecturers in Colleges and Lecturers and Head of
. Departments in Polytechnics fulfilling the academic and other qualifications and conditions of
experience laid down by the All India Council for Technical Education (AICTE) and drawing pay
_in the AICTE pay scales or that approved by the State Government shall be recognised as
Professors, Readers, Head of Departments and Lecturers of the Vishwavidyalaya, Principals of
Colleges with a minimum 15 years teaching experience of minimum degree level in concerned
subjects and drawing salary of the Principal approved by the State Government shall be
r&nised as professor by the Vishwavidyalaya.

(2) Visiting Professor means a Professor invited by the Executive Councii for a short term
of not more than 6 months as stipulated in the contract.

G ;\I"teaclher who is appointed on parttime basis in any institution shall not be given
recognition by- the Vishwavidyalaya.

65. (1) Wherever in accordance with this Act, any person is to hold an office or to be a
member of any authority; by rotation according to seniority, such seniority in the absence of any
oro¥isions to the contrary in the Act, shall be determined in accordance with the Statutes:
Provi_ded that, til! the Statutes are made, the seniority in particular cadre shall be determined
by the length of continuous service in such a cadre and where the length of continuous service
of two or more persons in the same cadre is the same, then "Seniorily” shall be determined by

Seniority in age.

(2) Wherever any person becomes a member of any authority by virtue of the post or office
held by liim or by virtue of possessing a specified qualification, he shall forthwith cease to be a

ber of such authority if he ceases to hold such post or office or if he ceases to possess such
qualifications before the expiry of the term of his membership: -

- Provided that he shall not be deemed to have ceased to hold his post or office merely by
reason of his proceeding on-leave for a period not exceeding four months.

66.. (1) -'Any member other than an ex-officio member of the Court Executive Council, the
Academic Council, or any other Vishwavidyalaya Authority or committee of Dean of a Faculty
may resign by a letter addressed to the Registrar, and the resignation shall take effect as soon as

the letter is received by the Registrar.

(2) Any officer of the Vishwavidyalaya, whether salaried or otherwise, other than a Dean
may resign his office by a letter addressed to the Registrar. Such resignation shall take effect from
the date on which the same is accepted by the Authority competent to fill the vacancy.

. 67. (1) A person shall be disqualified for being chosen as, and for being a member of any
of the Authorities of the Vishwavidyalaya—
(a) if he is of unsound mind; or

b

if he is deaf, mute or suffering from any contagious disease; or

for
ins-
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(c) if he is an undischarged insolvent; or

(d) if he has been convicted by a Court of Law of an offence involving moral wurpitude

and sentenced in respect thereof 1o imprisonment for not less than six months

(2) If any question arises as t¢ whether a person is or has been subject to any of the
disqualifications mentioned in sub-section (1) the question shall be referred for the dicision of the
Kuladhipati and his decision theceon shall be final and no suit or other proceeding shall lie in any
court of law against such decision.

68. (1) The Kuladhipati may, on the request of the Executive Council, remove the name
of any person from the register of graduates or diploma holders and remove the name of any
person from membership of any authority or body of the Vishwavidyalaya, if—

(i) he is quilty of gross misbehaviour; and
(ii) he acts prejudicial to the interest of the Vishwavidyalaya:

Provided that the Kuladhipati shall cause a preliminary enquiry to be made and if he is
satisfied that prima facie case exists, he shall serve on such registered graduate
or diploma holder or a member of any authority or body, as the case may .be, a
charge-sheet, in wriling, stating the misbehaviour or the act prejudicial to the
interest of the Vishwavidyalaya, as the case may be.

(2)  After taking into consideration the reply to the charge-sheet submitted to him by the
regisiered graduate or member of the authority or body of the Vishwavidyalaya, as the case may
be under sub-section (1), the. Kuladhipati may, if he considers that further action is necessary,
entrust the enquiry. to a Tribunal consisting of a nominec of the Kuladhipati, a nominee of the
Executive Council and a nominee of the accused registered Graduate or diploma holder or
member, as the case may be. '

(3) The Tribunal shall after giving the accused registercd graduate or diploma holder or
members, as the case may be, an opportunity of being heard and examining such evidence as may
be necessary, record its findings and forward it to the Kuladhipati; and_

(4) The Kuladhipati may, afier considering the report of the Tribunal pass such final orders
as he considers necessary:

Provided that no order shall be passed unless the accused registered graduate or diploma
holder or member, as the case may be has been given a reasonable opportunity to show cause as
to why the proposed action should not be taken against him.

69.- If any difficulty arises as to the first constitution or reconstitution of any authority of
the Vishwavidyalaya after commencement of this Act, or otherwise in giving effect to the
provisions of this Act, the State Government, as occasion may require, may be order do anything
which appears to it necessary for the purpose of removing the difficulty.
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